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O   R   D   E   R 

08.05.2020─ Heard learned Counsel for the Applicant in 

Interlocutory Application No.1240 of 2020. 

 It appears that the Bank Guarantee earlier renewed for a period of 

six months in terms of order dated 14th November, 2019 is expiring today.  

A prayer is made for its renewal for further period.  A prayer is also made 

for extension of Bank Guarantee, which would be expiring on 17th June, 

2020.  The Bank concerned is directed to renew the Bank Guarantee(s) 

for a further period of six months and thereafter go on renewing the Bank 

Guarantee(s) for similar further period until further orders from this 

Appellate Tribunal.  Interlocutory Application No.1240 of 2020 stands 

disposed of. 
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